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| iThe appliéétion relétes to the final.settlement ef
General Previéént Fund Account of the applicante In the
reliefs itiisvpointed out that theﬁe are certain mistakes
in the final settlementf
2. The fespondents have filed a reply anneng}ng thereto

Annexure R-1 which is & statement of G. P. Fund Account



No. 409504 of the applicant as reconstructed from the

year 1974-75 till his retirement in November, 1983 and

also includes interest upte April, 1988 in respect of
€&t~

' the aadd account,,

3e In fact,on the last occasion when the case came
up for hearing on 7.2.9q’the learned counsel for the
respondents submitted that as the reconstructed

account has béen furniShad to the applicant, nothing

remains to be adjudicated in this case. waeﬁer,

we.wan&ed to give the applicant an opportunity to

Ve
confirm this submission k¥ the respondentds counsel.

4. As neither the applicant nor his counsel is
o Q»/&wc
present today, we 3r€ only te presume that the appllcant

is satlsfied with the aaeﬁat Eeﬁes;ed—%erby the
respondents in the re-constructed statemengyAnnexdre R-1.
5« In the circumstances we find that there is nothing

left for adjudication in this case and the case is

closed.
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